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(b) According - to the provisional
unaudited accounts, the losses dur-

ing the last four years are estimated
ag follows:—

{(Rupees in crores)

Lossin the year Comulative loss

Year

-8
1976-77 . . . . . . 8o o7 245
1977-78 . . . . . . 110-85 356-66
1978-79 . . . . . . . 22011 57677
1979-80 13500 (estimated) q11-77
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Suggestions from Constitutional
Experts regarding chamges in the
Representation of People Act

*114. SHRI N. E. HORO: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pieased to
state:

(a) whether some eminent consti-
tutional experts have advocated a
change in the Representation of Peo-
ple Act requiring political parties to
keep audited accountg for recognition
by the Election Commission;

(b) if so, the reaction of Govern-
ment thereto and the reasons there-
for?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKER): (a)
A news item published in the Hin-
dustan Times dated the 25th Febru-
ary, 1880 has been brought to the
notice of the Government wherein
it has been stated that Shri N. A.
Palkiwala has advocated, inter alia
a change in the Representation of
the People Act requiring political
parties to keep audited accounts for
recognition by the Election Commis-
sion.

(b) No decision has yet been
taken,

Irrigation Potential in Gujarat

*115. SHRI D. P. JADZJA: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) whether there i3 any plan to
increase the irrigation potentia} in
Gujarat State, particularly in Sau-
rashtra region;
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(b) if so, the detmils of the plan
implemented in that region upto
December, 1979; and

(c) the details of work in hand?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A  B. A. GHANI KHAN
CHAUDHURY): (a) Gujarat has
given high priority to irrigation deve-
iopment. During the Plan period,
the irrigation potential in the State
has increased from 33,000 hectares
in 1950-51 to 9,57,000 hectares by end
of the Fifth Plan (1977-78). Out of
this 107,940 hectares are in Saurash-
tra region, The State Government
proposes to take up Narmada Multi-
purpose Project in a big way which
would benefit 14.5 lakh hectares of
which 4.44 ‘akh hectares will lie in
Saurashtra region.

(b) and (¢). A statement giving
details of the projects implemented
and on hand in Saurashtra region is
enclosed,

Statement

Details of major and medium irrigation schemes—completed and on-going n
Saurashtra region of Gujarat State

—

S. No. Name of the Scheme Districts to be Ultimate
benefited Irrigation
Potential
(*0o00 ha.)
(0 (2) (3) €Y
4 COMPLETED SCHEMES
I. MAJOR SCHEMES
1. Shetrunji (Palitana) . . Bhavanagar 34-83
II. MEDIUM SCHEMES
1. Machundri . Junagadh 0-45
2. Rawal Junagadh 045
3. Ozat Junagadh 2 39
—~. Kalindri .

Junagadh 1 68






